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Present:  Mr.  Sudipto  Majumd,ar and  Mr.  Sandeep  Rai,
Advocates for t:he  P8titioner.

[

Mr.    J.  8.  Pradhan, |Public  Prosecutor  for the
State  of Sikkim.

Heard    Mr.    Sudip,to    Ma].umdar,    learned

counsel   for  the  petiti.oner  as  well   as  Mr.  J.

8.    Pradhan,   learneqi  Public   Prosecutor   for

the State.

In  the  course  of h;Paring,  learned  counsel
\

for  the   petitioner  expressed   his   desire   to

withdraw    the    petition.        No    objection    is

raised  by the  I Prosecutor.

As   prayed   for,   this   application   stands

Acting Chief Justice
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